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(@ tﬂF’ITi’ff/Appellant) ‘ : | ot/ Respondent)

Corrigendum

The Ld. AR, vide letter dated 03-07-2024, has requested for correction
of his name in the cause title. Accordingly, this corrigendum is issued.
The name of the representative Counsel for the assessee may be
read as Shri S. Kumarasubramanian (Advocate)-Ld.AR.

Sd/- Sd/-
(MANU KUMAR GIRI) (MANOJ KUMAR AGGARWAL)
1% I / JUDICIAL MEMBER @WT 9&xd / ACCOUNTANT MEMBER

IS Chennai: f&11P Dated : 03-07-2024
DS



SMSRBUTATITUSEIN/Copy of the Order forwarded to :
1. 3rdtemff/Appellant

2. El?q?ﬁ/Respondent

3. YD IAYdd/CIT Chennai.

4. fayrigwfdia/DR

5. MeWBRA/GF




